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Shri Nath Pai: I am not satisfied
with the reply given by the Minister
as regards the telegram. I submit to
you that the telegram is signed by
the Leader of the Opposition who

commands a majority now and who,
unless democracy is subverted there,

will be the next Chief Minister,
Therefore, the telegram should be
looked into with greater attention.

(ii) DispLAY OF A SHoE IN THE HoUse
oN 27-T7-67

Shri Nath Pai: Mr. Speaker, it iz
with considerable reluctance that I
am raiging this matter regarding what
transpired yesterday afternoon in the
House at about 5 P. M. during the
clause by clause consideration of the
Finance Bill,

I had given you under rule 222
notice of a motion of privilege
against an hon. Member of this House,
Shri N. N. Patel. You were good
enought to inform me just now that I
showld raise it under rule 377. I still
plead in all humility that I should
be allowed to rise it under rule 222
and 1 have every hope that after
hedaring me you would allow me to
do so.

Since I had given notice according
to the reguirements of the rule, this
matter ought to have been permitted
to be raised soorr after the question
hour under rule 222,

1 would like to assure the hon,
member, to whom I am going to
make a reference, that 1 have no
kind of ill-will towards him. I have
nothing but the best will towads him.
But I am a little concerned about the
precedents which we set in this
House. What happens in the Lok
Sabha becomes the pace setter for
all the other legislatures in the coun-
try. That being so, I do not know
what will be happening in this coun-
try, unless we take cognisance of
Wwhat happened here yester-

Already we have received some
gnwely disturbing reports about e
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methods employed to express oneseif,
by free exchange of shoes and other
missiles,

I will now draw your attention to
the proceedings of yesterday concern-
ing this. Shri N. N. Patel, taking out
his shoe, says:

“This is the shoe,...”

Immediately, Shri
objects and asks:

Madhu  Limaye

“qTemer WETRE, ug ¥ AT T

e

This expresses simply the agony of
the hon. Member and the pain that
it has caused him and the sense of
of disgust produced in him. Then the
Deputy Speaker intervenes:

“This is not proper”.

In between, Shri S. M, Banerjee
comes in. As soon as one Member
takes out his shoes, another member
takes out his chappals and says:

“Thig is the chappal”,
Mr. Speaker:

only second.

Tlo TR AAET fgar g
v, g0 2w T frea dff

Shri Nath Pai: I would have liked
to include the name of Shri 8.
Banerjee also in the motion of privi-
lege, but I refrained from it because
1 talked to him and he assured me
that fhe reason why he took out his
chappal afid showed it wag only fo
discourage Shri N. N. Patel from
indulging in such practices.

It is very likely that Shri Patel did
not mean any disrespect to anyone
But shoes have their proper place.
Once they leave their proper place
under our feet and travél to our hands,
1 do not know where they will be
tempied to travel from there, Though
there was so tention possibly, and
accept it, I think €hia i a feprébensi-

Shri Banerjee came
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ble practice, a dangerous practice, and
it much practices are allowed te spread
this House will be brought into the
worst kind of ridicule, and once our
masters who are sitting outside this
House know, as they are likely to
know, what we are doing, I can ima-
gine that it will not then be only Mr.
D’ P. Mishra who is endangering
democracy, democracy may be - more
endangered by the loss of our peo-
ples faith in it. I am very distured
by this.

The PTI has carried a message,
which is boxed by ene of the daileg in
the capital. Perhaps this is the pat-
iern all over the country. an the head
ing is Shoe shown in House”. Perhaps
for fear of being dragged before the
House for privilege, they have not
made any comment, There is an im-
plied condemnation of the whole
House, We must resist this. Let us
not make it a parly issue, Let us
all join in discouraging, T wanted to
say denouncing, it. I know the hon.
member did nol mean disrespect, but
I want to say that this needs to be
censured, this needs to be admonjshed.
this needs to be criticised serverely.
1 hope that the entire House will join
me. without any kind of consideration
as to who did it, so that we can set
up @ healthy Lrecedent that these
practices shall not be respried to here.
If we do not do it, there is great dan-
ger that others may repeat it in the
States Assemblies.

Wi "o Wle WANT : WIW AEI-

T, vinnn
Mr. Speaker: First let Mr. Patel
epeak.

o v wAET g . WY 47
A wak & | TEW AT &I AT AR §
Qe 7 ?

“Shri N. N. Patel (Bulsar): I res-

pectfully submit to you that it was
not my bad intentionh.

Shri Nath Pai: It was a bad action.

_.Sbri N. N. Patel; 3¢ the fesling is
W p{ the hon. member (Interrup-
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Mr, Speaker: Of the House:

Shri N. N. Patel: I offer my apolo-
gies.

ot "o Hlo AN : weaw WEww.
fF@ma yagsg o Fm T ;N
TTFAT gUT SH H F1§ QEY A7 AGY oY
faast ag afefeafs seaw grfr | &
wWl A ot ¥ gg1 97 f§ ¥
a7 &% femm # 73 falt avs g
FTEFATATAL AT | AW ag v fF
T IR oft 29 7 ag arfaa T
w1gT fF 21 %o FT AT SEM 14 To
# @RI | Iq qF FT a9 oA A g
w1 F afaw w0 @ AT A
F q77 W FT ST 1AM 7 WY
T T w7 WONT | @RI AT TS
g 3 T g1 W & 3a% o agw
T e oA w3E L.

To TR RAPT Nifggn: I9qH
F AT A9 WWAT R AT A4 gA AW
grog =t g ?

WY Ho ®Wlo ¥RA : OF AT
a9 agr WS &) a9 g
wifew foaené o€ fF | AT wEAE
g a1 Y 5 #1f "5 ¥ wrq qamr
wrgar ut | wifaw frawt &7 g wfaw
FOAT STEF 4|
Shri Nath Pai: Matches are qutte
different from shoes.

ot Fo Wo wnal: & ¥y wF
wregat g fr & &Y wwr worer ferem
ar gafay af 5 & 9997 TE@er
»'alﬂ' ¥ FET IMAT 97 | WS Toqe
ww‘rmmm vt &
AT IRAT § fF oY ¥6 gwT ag AT
gur oY wEA ¥ fgw ¥ wdy av o Afew
Iu¥ wrE odY arg oy T o7 | K ww
I T AT A ETT F KT A
fawars 007 | & €aw 57 IR
@i (T & mwar g fe ag afzr #
oY zw A g qurdr &
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The Deputy Prime Minister and
Minister of Finance (Shri  Morarji
Desai): May I say that while the in-
tantion of both the hon. members was
aot to create any ugly scene in this
House, I agree entirely with my hon.
{riend Shri Nath Pai that such prac-
tices are not good and are reprehen-
sible, and therefore they should never
be tolerated by the House. I on my
part immediately censured Mr. Patel
because I could do, I could not do it
1o Mr. Banerjee.

Mr. Speaker: The point is this, Not
unly chappals but so many times in
this House things are shown. Some
papers can be placed on the Table of
the House; some letters can be placed;
I could understand; that can be hand-
ed over to the Speaker. But so many
other articles, torn clothes and other
things were shown here last year; I
have seen that practice. We should
give up that practice and set up
healthy conventions so that the As-
semblies may copy us; what we do
here is done ten-fold in the assemblies
and we will not be in a postion to
say anything against them, I am sure
the whole House is one with me and
Mr. Nath Pai when we say this. We
adjourn now for lunch.

Shri Morarji Desai: Sir, the Finance
Bill should be passed today.

Mr. Speaker: We have taken 43
hours and we have half an hour more
left. We shall take it up at 2 O'clock,
immediately after lunch.

1327 hoars.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

"he Lr.:;k Sabha re-assembled after
lunch at fire minutes pasy Fourteen
of the Clock

. ent made with the re-
commendation of the President.
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[(Mz, DeruTY-SPEAKER in the Quiﬂ
FINANCE (NO. 2) BILL, 1967—Contd.

Mr. Deputy-Speaker: We have
finished clause 40. Out of 5 hours al-
lotted for the clause-by-clause consi-
deration, 4 hours have been already
spent and 30 minutes remain. We
must finish this Bill before 3 o'clok

with your cooperation. We have 5§
minutes, There are no amendments

to clauses 41 and 42.
The question is:
“That clause 41 and 42 stand
part of the Bill”.
The motion was adopted.
Clauses 41 and 42 were added to th:
Bill,

Clause 43— (Amendment of Act 6 of
1898).

Amendment made: *
Page 39, for lines 17 and 18,
substitute—
“For a weight not exceeding
sixty grams 2 paise;

For a weight exceeding sixty
grame and not exceeding one
hundred grams 5 paise”

(Shri Morariji Desuil..
Mr. Deputy-Speaker: The question
is:
“That clause 43, as amended,
stand part of the Bill".
The motion was adopted.

Clause 43, as amended, was ndded to
the Bill, .

Clauses 44 to 47 were added 1o the
Bill, .

The First Schedule

Mr. Deputy-Speaker: There are a
number of amendments., I will have
to sort them out first and see which
are to be moved. Mr. Masani is ne’



